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ORDER
(Virtual Mode)

Shri Arun Kathpalia, learned counsel for the Appellant

submits that Appellant is under negotiations with the Respondent Bank and

now he has instructions to submit that the Appellant is also offering some

upfront amount alongwith other terms as has been indicated by the Bank.

Shri Alok Kumar, learned counsel for the Respondent Bank submits

that as far as offer made by the Appellant by the last mail received, Bank has

not accepted the proposal due to reasons as indicated to the Appellant.
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Learned counsel for the Appellant submits that one more opportunity

be given to enter into dialogue with the Bank for giving some better proposal.

Learned counsel for the Bank Shri Alok Kumar submits that if some
proposal is to be given, there should be definite upfront payment and the
payment should not be for such long duration as has been suggested earlier

by the Appellant.

Considering the submissions, we adjourn this Appeal to 02.05.2022.

In the meantime, interim order shall continue.
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